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Dre Hussain ouge 5/0 late Ali HeRe

Boduathiri village,#.0. Mindcoy
U.T. Of LaRShadeeep,Agatt}.l

By Advogate Mrs De Sreekumar

Appligent in O.A.
279/92

-Dr. A.A¢ Mohimmed s/0 Ibrahim

Alsodi Village P.0. Minicey, Appiicant 4n O.A.
U.T. of-Likshadweep,Minicoy 252/92

"By Advocate Mr. K. Ramakumar

© VSe

1. Union of India represented by the
Secretary,Ministry of Health and
. Family Welfare,New Delhi

2 The ‘Aami‘.nis‘trator,u.z'. of
- . Lakshadweep,Kaviratti -

3. The Director of Animal Husbandry,
. U.T. 0f Lakshadweep,Kavaratti

4. Union of India represented by the
Secretary to Government,Ministry of
Agriculture,Mew Delhi

5. Union of India represented by |
Secretary,vepartment of Home Affairs Respomndents -in the
New Delhi , two cases

By Advocate MEe MoVeSe Nampoothiri :
ORDER

N. DHARMADAN

The only question that arises for consideration
is whether the applicants who were appointed as Assistant
Surgeon 'in the L & D Island can céntiniie on adhoc basis
indefinitely.

2. "~ The applicant imn O.A. 252/92 has jointly filed
the earlier O.A.K. 413/83 wnich was disposed of aleng with
/o.A'.K. 414/06 bY':Aane-xufe A-IV judgment with specifie |

du‘eetlon to the follewing effectx

»we will however, direct the respondents te allew I

the applicants to continue in service till the
candidates selected by the UPSC are available

' to replace them. Both the petitions are
disposed of aecadmgly witheut any eme: to
COStS ”
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3. JﬂwGMtomudUwum.memmmﬁowém;
Annexure A-VI was péssed indicating that they are not
| entitled to continue in the post after the expiry of
their term of ippointment-
4 The leatnea counsel fer applicant :elied on sSome

. orders 3dn both the cases.

~ 9

of the decisions of the Supreme Court and submitted that the
sSupreme Court decided in the case of Assistaat Surgeons
ihatvtney can continue till regularly sélected?rsc capndidates
join. | o

Se However, in thé earlier judgment, it was made cléé%giﬁ
that the applicaats.are entitied to continue in the present R
post till the regularly sélected officers are available teo
replace them. The respondents have no case that regularly
selected eandidates through UFSC are availapble to replace
the applicants. Even though the UPSC selection was held
two years back, they have not clearly stated im the reply
whether the duly selected persons are available for | |
replacing the applicants. 1Im this circumstances, the
iﬁpugned orders are not sustainéble. We quash the saﬁe.
We reiterate the earlier direction in O.A.K. 413/88 & |

OAK 414/88 and allew the applicationsquashing the 1mpugned

6 The applications are allowed.

T rhere shall be no order as fo COStLSe

(S. KASIPANDIM) | © (N. SHARMADAN)

"kmn

MEMBERU&DMINISTRATIVE) MEMBER (JUDIC IAL)




